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. |Banerjee, Director, Pep

Heard-Mr.M.Chanda learned counsel

‘| for the petitioner.

Issue notice to show cause as to
why contempt proceedings shall not be
drawn up as prayed fore. Notice is

' returnable by 4 weekse.

List on 12=7-99 for orderse.

ice=~Chairman

¥ Meék vg;\p?/

This application has been filed
against t alleged contemner No.1,
Dr.R,Chiddamba m,Chairman, Atomic
ai and Sri D.C,

Energy Commission,

Mineral Pivision, Hyderabad respondent

NO.4.
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1are disdbey the oxder or not ~In the

: é have heard Mr.Mr.M.Chanda fd the
petlt_ ner and, We.wanted: to'anWawheﬁher
thel allf ed " contemher Neabr& 4-fave got
anything do with the matter for

compliance 8f our order. In answer
Mr.M. Cagega-,ubmits that."he has no
knowledge wheth r the alleged contemners

.)f\d( il
circumstances we f£ipd no ground against

the alleged contemnek Nos.l & 4. Accor=-

Mr.Chanda has no 1n£ormatio in this J%
z/\,.!—"-cv-«m e VeSS I C LG

12-7-99

regard. Aceordingly, ,we find Ro ground 3
' to proceed with the contempt oceedingsf

Accordingly, Contempt Petition
closed.

\

Member Vice~Chairma

1

This application has been filed
against the alleged con:emner NoO.1 i
Dn.R.Chiddambaram, Chairman, Atongic - -
| Er}_ergy Commission, Mumbai and Sr?D.C. ﬁ
Baner jee, Director, Department of “tomic
‘Mineral Division, Hyderabad, respondent é
Né 44 |

We have heard Mr.M.Chanda learned }
‘ cOunsel for the petiticner and we want edj
| t? know whether the alleged contemner ;
No«1 & 4 have got anything to do with thg

'matter for compliance of our order. In
answer Mr.Chanda submits that he has no
kn&wledge as to whether the alleged con- I
‘teﬁners?havé disobeyed the order or not. ,
Infthé circdmstances we find no ground tcl
prgf_)ceed against the alleged contemner NS
1 & 4. Accordingly, the names of the :
alieged contemners No.1 & 4 are struck I
off Mr.B. C.Pathak, learned Addl.C.G.S.C.u

inForms that the order has since been

- complied with. ’
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Mr.Chanda has no information in this
regard. However, in view of the sube"-.
mission of Mr.Pathak we find no ground
'e‘ to proceed with the contempt proceedings.
‘ Accordingly, ("ontempt Petition is
JB/‘?’Z’_ ' closed.
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Central Administrative T:ibunai < kg Qi

Wiy 2 JUN 1999 N

BEFORE THE CENT?AL QQMINISIRATIVE TRIBUNAL §Q
'T?JTEE W }

ST T RERRH QS g

)

RINT L. Y TR B
in b“
O.A. No. 17 of 1996

North Eastern Region Automatic

N Mineral Workers' Union & Ors.,
Nﬁ -versus-
Union of India & Ors.
~AND=-

In the matter of :

An application under Section 17 of

the Administrative Tribunals Act,

1985 for non compliance of the
Judgement and order dated 5.1;1999 .

passed in 0.A. No. %7 of 1996.

~AND=-

In the matter of :

Shri Nandan Shah
General Secretary
North Eastern Region Atomic Mineral
Workers' Union, Atomic Mineral Division,
Complex; P.O. Assam Rifles,
Nongmynsong, Shillong

...5Petitioner

—vs-v

yt!)bt

1. 'Shei-R., Chiddambaram,

Chairman, Atomic Energy Commission,

Y ,‘)
Mumbai-~39

Contd. ..



N-S¥1 KIVASAN Rag
2, -Sei-Niswam Rao

Chief Administrative and Accounts

Officer, Government of India,
Department of Atomic Energy,
Atomic Mineral Division,

Hyderabaddé,

3. Shri Surendra Nath Kak,
Regional Director,

Department of Atomic Engegy,

Atomic Mineral Division Complex,

P.0O. Agsam Rifles

Nongmynsong, Shillong-11.

4, Sri D.C,Baner jee,
Director,
Department of Atomic Energy
Government of India,
Atomic Mineral Division

Hyderabad46,

e s COntemners

The petitionér, abovenamed

Most'humbly and respectfully beg to state as follows 3

1. That your applicants being highly aggrieved
for non-regularisation of their casual services approa-
ched this Hon'ble Tribunal through Original Application
No. 17 of 1996. The said Original Application was deci-
ded by the Hon'ble Tribunal after hearing the submisss

ions of the paities on 5.1.1999, The relevant portion

of the Hudgement and order dated 5.1.99 is quoted below: .

Contd,. .



" esecetee... The services of the applicants

§£~bna~@ppi¢eaﬁ£s were utilised by the respon-
dents for a long period of time. This indicates
that the nature of works where they are engaged
in requires workers regularly. Moreover, the
respondents have since paid the applicants at
regular scales of pay with effect from 1.10.1993,
In the circumstances the respondents can expe=-
dite the regularisation of the services of the
casual workers if within a reasonable time they
consider creation of relevant posts for accommo -
dating the casual workers. We direct the respon-
dents to initiate such consideration within 2
months from the date of receipt of this order and

thereafter take appropriate decision.

5. The bther prayer of the applicants is to
grant them pay at minimum of the bay scale for
the period prior to 1.10.1993. We direct the
apﬁlicants to submit representations to the
competent authorities of the respondents in this
regard within 60 days from the date of receipt
of this order stating their case clearly.
Further, the respondents shall consider the
Tepresentations and communicate a speaking order
to the applicants within 60 days from the date
of receipt of the representations.,

The application is disposed of., No order

as to costs."

The applicants immediately after receipt of the Judge-
ment and order dated 5.1.,99 submitted representations
in terms of the order dated 5.1.99 enclosing a copy of

Contd. ..
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of the judgement and order dated 5.1.99, vidd represen-
tation dated 21.1.99, but no action was initiated even

for implementation of the Judgement and order dated 5.1.99,
in the compelling circumstances, the applicants submitted
another representation dated 24.3.99 and thereafter
submitted representation dated 23.4.99. Finding no other
alternative the applicants submitted a representation
through Meghalaya Council of Trade Union and assocation
Shillong on 6.5.99 but most surprisingly, no action has
been initiated for implementation of the said Judgement

and order dated 5.1.199.

A copy of the Judgement and order dated 5.1.99
representations dt. 21.1.99, 24.3.99, 23.,4.99 and B8 6.5.,99
are annexed hereto and marked as Annexures 1,2,3,4 and 5

respectively.

2. That the alleged contemners did not wilfully
implemented the Hon'ble Tribunal's Order dated 5.1.99 as
such the action of the respondents are amount to Contempt
of Court. Therefore Hon'ble Tribunal be pleased to initiate
a contempt proceeding against the alleged contemners and
further be pleased to impose_punishment in accordance with

law.

3. That the alleged contemners No. 3 and 4 although
not impleaded as respondents in the Original Application
but théy are to initiated the process of regularisation
but no action has been taken at all for initiation of the
process of regularisation as such alleged contemners NO.

3 and 4 have been impleaded as contemners.

4, That this application is made bonafide and for

the ends of justice.
Contd. ..
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In the facts and circumstances stated
above, Hon'ble Tribunal be pleased to
initiate the contempt.proceedings against
the alleged contemners for non-compliance
of the judgement and order dated 5.1.99
passed in O.A. 17/96 and further be pleased
to impose punishment in accordance with law
for wilful non-compliance of the judgement
and Order dated 5.1.99 passed in 0.A. No.
17 of 1996 and further be pleased to pass
any other order or orders as deemed fit

and proper by the Hon'ble Tribunal.

And for this act of kindness the applicants as in

duty bound shall ever pray.

eese. Affidavit
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Draft Charge

Laid down before the Hon'bwle Central Administrative Tribunal
for initiation of a amm contempt Proceeding against the alleged
contemners for Wilml non compliance of the judgement and |
order dated 5.1.99 passed IN O.ds No. 17 of 1996 ( Noyth -
Bastermn Region Qtomic Mineral Worker®'s Union and others = Vs~
Union of India end othe®s ) and further be pleased to impose
punishment upon the alleged ¥ contemners for wilful violation
of the judgement and order dated 5.1.99 of the Hon'ble

Tribunal passed in O.4e. No. 17 of 1996.
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AFFIDAVIT 3

I, Nandan Shah, son of late Tara Shah, aged about

34 years, working as Ccasual Worker, in the department of

Atomic Energy, Atomic Mineral Division, Shillong, petitioner

in the above contemnpt Petition do hereby solemnly affirm and

states a$ follows :

4

L e

May,

That T am the petitioner in the above contempt
Petition as such I am well acguainted with the
facts and circumstances case and duly authorised

by the other petitioners to swear this affidavit.

That the statements made in paragraphs “jL A2

are true to my knowledge and those made in paragraphs
§ are the matter of records which I

believe to be true and the rests are my humble sub-

missions before the Hon'ble Tribunale.

That this affidavit is made for the purpose of
filing of contempt petition before the Hon'ble
Central Administrative Tribunal, Guwahati Bench,
Guwahati arising out of the order dated 5.1.99
passed O.A. No. 17 of 1996,

I sign this affidavit on this the 13th day of

1999, at Guwghati.

Identified by )
(L ol | $@@k/

Advocate's Clerk

NANDAN LHAY

Deponent 1. 5. 40 .

Rorth Easrorn Regiong! ap
M?ner?h Work»rs Unio:m
Vomom (Fegd., No 79) '
vnsong, Shhlonq- 7930



1 ANNEXURE — 1
REGD. WITH AD

ZER

o . BYEAND "’
L - ‘ . : :
Central Administrative Tribunal B
GUWAHATI BENCH GUWAHATI R f
Dpspatch No. CATIGHY/IUDL /15 Datsd, Guwahati the /b/;/@/\?;
V’éx*iéilla‘; Application No. ~. J ‘17—/(/6 |
Misc. Petition No. 3
Contempt_?éiitim No.
Review Application No. . f/?f
‘Transfer Application No. ¢
Nov 7% Ao Finn V”‘?’/M’h Plosmic. Applicant(s)
/L&fmﬁwvé_ ;}\/ r,(m’{ 4 L/, A/C.OP\ m Cj ¥y : :
: - A VE}Q@U@
Q‘» " <L ,‘F N e \L/ ’3 . ‘ . /,.\
S A e P A AN | Respondent(s) »
to Sac /'\/ &N ﬁm Y /\’w/\ /

C7 £ ﬁ\,g/l/x.fs(i . o{/{ C/\/Q—/ "‘/’//;Z )
Now/B faad, A K,wj'akmﬁ ) :
Ao mie M/L JLC/ZM /’VJ%/\/(.QJ&,J’ Z//V‘”"//

/éz /(7/\ 2 (I(:"V"\//) ’{C/L/ //zg(ﬂ, 3 T(KWV\ *’K"- i
/\/th” ,Wl%",?} X cﬁ/%_ } §/\,¢ ,/7(1,\) '

Please find herewith a copy of mdfnmnt/’}rc.ler dated
S/ 79  passed by the Bench of this Hon’ble Tribunal
Hon'ble Justice Shri O N - Bascald

C(}[‘ﬂ!‘)?’ S)."?g "h
ot 72 . .
- o7 - -
Yice-Chairman and Hoa'ble Shii & - £ - ‘("?W\f?"é/ et
 Member, Administrative-in the above noted case for informa-

tion and neccssary action, if any.

Please acknowledge receipt of the same.

BY CRDER -
Eanclo: As stated above. | \ .
L L \ \ \\ ™~ \(,'\ S?\i\f\

- Sheets. :
'&-'( DERPUTY RFU!SU{/\R

,/(( f// //33



 CENTRAL ADMINISTRATIVE TRIBUNAL
“GUWAHATI BENCH S

Original Applicétion No. 17 of 1996
Daﬁevgf Orders This the 5th mmyﬁdf?ﬂhﬁﬁéfyo 1999,

HON'BLE MRQJUSTICE'DoNeBARUAH9VICEmCHAIRMAN
HON'BLE MRoG@LoSANGLYINEgADMINISTRATIVE MEMBER

1. North Eastern Region Atomic
Mineral Workers' Union, & Ors.
Regd.No.79 dated 19-5-92, S
Affiliated to Regional Co.Ordination
Committteeg A@MoDoCOmplexg
PQOQ“ASBam RifleSg o
Nongmynsong , Shillongs  cee  0oeo Applicant-
Mchof ° 'y ; o :
By Adéﬁ%g%%a§I9MoChandao
o Vg en .

1o Union of India '
 through the Secy.to the Govt.of India,
Department &f Atomic Energy,
20 The Chairman, &
Atomic Energy Commission,
Bombay. :

3. - The Chief Administrative and
" Account s Officer, Govt. of India,
Department of Atomic Energy
Atomic Minerals Division,

a}lfdfabadMGQ - ; ceoo o6 RespondentSo
By Advocate MraGosarma;-AddiecoGascco

o

SRBER.

&

~ SANGLYINE ADMINISTRATIVE MEMBER s

This Drigihal Application has been submitted by
the appliCant'Nonl‘téwgether with 106 Casual Workers
of tbe‘R&gional Difeetorg quth Eastern Region,
Atomlic Minerals Diﬁisionp Department of Atomic
Energy, shillong, Pezmission to submit one single‘
apm&icatiqn wag graﬁ£éd'by this Tribunal.

2. Tﬁe Casual ﬁaxkersn namely, the applicant

NOoe2 to applicant No.107, are working under the

- respondents for a gmunak considerably long period
starting from 1980 to 1921, as the case may be, and

were staticned in various places under the jurisdic-

tion of the Regional Director. According to the

contd /-
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Aappl;cants were noL engqged thvough Employnent Exchange

- ox mexma relevant to the post concerned 1f such temporary:

applicants they have worked fOr a8 long,pefiod_iﬁ thelr
fespect*ve eapacitxes and therefore it is clear that the
works performed by them are of permanent nature and that
the resooﬁaents need the ‘workers on permanent baslise. 1he
respondents have not however regularised their services

against regular pO&tﬁc Therefore, they have SmeitLed this

‘original &pplica%ion seeking regularisation of their

serxiees with all consequentia$ serv;ce benefits including

monetaxy benefits. The respondents submitted: that a scheme

known as the casual quOurefe{Grant of Temporary Status

and Regularlsation) Scheme WaBs introduced and came into
force with effect from 1~9-1993, Since the gcheme had @
come into existence the services of the applicants will

nhave ©o be regulaﬁedvmnder the scheme. They state that the

and; therexor@; they were not entitled to the benefits of
the scheme., HOWEVEL, even though the appliCants are not
entitl=d to the benefits under the scheme, they were all
conferred temporary status on humanitarian ground keeping
in view the length of Casual services rendered by themoxi

Those who have been gxaﬂted temporary status. will have

-

‘to be sereened or tested in terms ‘of the recruitment rules
Y

status holders offer themselves for consideration whenever

ihey ere called for. The services of those who are found

£l will be regularised against Group ‘D’ vac:ancieso Iin

factr the process has been going O The applicantsa have

contested the equission of the respondente regarding

regularisation of their servicese. According to the S

" applicants, the respdndents will not regularise_the

contd/“
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tead will bring and have brought employees

& ’s
=t ERE

from other;regibns to £ill upvthe vacancies occuting in

North Eastern. Region. They have furnished instances in
.t a0

this contention of theirs and, further, it

TS o

e e R
. was submdt
becausé.évghvfor the post of Mali or Plumber tests or '~
Lo interyiéﬁéfwér? held in Hyderabad.

p

3

~ applicants
. had siqpa” ame into forces With the coming into forde
R
of the Scheme the applicants became subject to the
‘ scheméc Reguiérisation of the services of the applicants
! . S _ .
,fwill have erefore to be considered under the scheme.

th

conceded by the respondents that the first

g ek

effect from 1~10-1993, It is hoped that other benefits

acruéd-touihe temporary status holders under para 5

L

‘scheme will also be granted to the applicants.
2l - '

& hteps is regularisation of their services. The

i

i

emporary “tatus:

Yok, ) :

such Casual -labourers who acquire !
"temporary status will not however,be
brought on to the permanent establishment
unless they are selected through regular
gelection process for Group ‘D' postsg.”

AN ‘t}‘?\@f‘@ﬁ ’ . )
3%& grher it provides in para 8.1 thus 3
P i '

i Procedure for filling up of Group 'D’ posts:

cont.df
\,\11\4.)'
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1} Tﬁafgg%%of every three vacancies in Group‘D*® . t
cadres in respective offices where the :
casual labourers have been working would be ¢
filled .up as per -extant recruitment rules !
and. in accordance with the instructions issued
by, Pepartment of Personnel & Training from '

mamongat ‘casual workers with temporary status. ;
However,; .regular Group'D' staff rendered
surplus for any reason will have prlor claim for
absorption against existing/future vacancies.

. In case of illiterate casual labourers or :
those‘uho fail to fulfil the minimum qualifica-
tion ‘prescribed for post, regularisation will
be’ considered only against those posts in
respect:of which literacy or lack of minimum
qualification will not be a requisite
qualificationo They would be allowed age relaxa-
tionequivalent to the period for which they

hav éworked continuously as casual labburero

e N

v

PP ANIY SIPEUERURRRET VL TEP S

L

PO P

The-respondehgé'have submitted that the process of

regularisaii&ﬁ:§£'the services of the temporary status

Rt e e e

o holders islgoinéfong In view of the submission of the

¥ ehéontest of the applicants against non-
T ﬁ%&hﬂ‘ |
regula*isag on-of their sexvices has lost force. The i
. -’ifk'ﬁ

. Co L ER
appl¢canteg ill have to- partlcipate in the selection

respondenta

AR

AR IR 272N

P R
o m———— .

process Ldr ragularisation of their services: if and when

they are called upon to do SO 1n order to avail of the

,-.u
-

benefits of Legularisation provided in the scheme. The

[

moot point hpwever is how long it will take the 1

"

applicantawi ;réalize the goal of regularisation of

theif ser?ié

fin view of the fact that there are a large |

number of t&mparary status holders and the @aucity of

existing vacanciese “The services of the appllcants were 5

utllised by the respondents for a long period of timee

This indicate"tnat the nature of works where they are

.4.;' *

Nge.since paid the applicants at regular @\v
{
l
l

B
B
scales of‘pay~with effect from 1-10-1993. In the circum-

contd/=
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1

;ﬂof the services“ *the casual workers 1if within a

reasonable time they consider creation of releVant posts i

P
i "}

'for aCCOmmodating~ he casual workerso We direct the
Arespondents tovinitiate such consideration within 3

months from the date of" recelpt of tnis order and

thereafter takexappropriate decisiono

S " The other rayer of the applicants is to grant

,»tham pay at minimum of the pay scale for the period

'prior to 1~10 1993. We ‘direct the applicants to submit

u. .
Vel _, ’4

representations to the competent authorities of the
respondents in this regard within 60 days from the date
of receipt of this order stating their case clearlyo

Further; the respondents shall consider the representations

the representations..

of. No order as

N

Sd/- VICE CHAIRMAN
$d/= MEMBER (AOMN)
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. o . ;
The Chairman,

Lo T : Department of Atomic Energy Commission,

SRR ' Mumba i

i
L

(Through the Regional Director, Atomic Minerals
Division, North Eastern Region, Shillong).

o y © 8ub $ Submission of representation praying for paymﬁnt

of minimum of the pay scale and Dearness Allowance
with effect from 1.1.1986 %o 30.9,1993 in terms

o of the Judgement and Order dated 5.1,1999 paaSLd
.":: . in OcA. NO, - 17 of 10960

~Re-ap?cted Sirg

I am submittlng this representation in the cupac1uj
of General Secretary of the North Eastern Atomic Minera;,
qukers‘ Union, Regde. No» 79 dated.19.5,1992, affiliaté&ii
to Regional Co-ordination Committee, A.M.D. Ccmpleﬁg'PeO;”
Assam Rifles, Nongmyﬁsongg Shillong, praying interalia "~
- for payment %f minimum pay scale and Dearness Allowance _
%vith effedt ftom 10101986_ to 30,9.19223 to all the members .
of the Union referred above who are sexrving as casual‘Worﬁéré
under the Regional Directcr,_Department of Atomic Energy,
Atormio Minerals Division, N.E. Region, Shillong in the light
of the Judgement and order dated 5.1.1929 passed in O.A.

No. 17 of 1996,

7 That the casua; workers of this region who were
engaged since 1980 onwards on different dates have been"
granted temporary status and minimun of the pay scale in’
_ﬁrauance of the'Government of India's Office Memorandum

issued by the Ministry of Personnel & Training dated 10.9,93

which came into force with effect from 1.,9,1993 whereas
the Hon'ble Supreﬁe Court pronounced the Landmark judgemeﬁt

in the case of dailly rated casual lébouﬁers employed under -

P & T Department which is known as Bharatiya Dak Tar Mzzdoor .

’ Cont'do ')
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Manch Vses Union of India and another reported in 1988(1)5
S8CC 122 wherein it is held thathovernment cannot také |
{  ' advantage Qf.its dominéticn based and further held that
o daily rated casual labourers are eﬁtitled to minimum pay
in the P8y scale of regular workers plus DA but without
.incremént ahd further directeq to prepare a scheme for

absorbing the cagual work«rs on- rational b

§
asls who rendered

one year cagual service of the concerned department,

“Similar direction for regulérisation of service of casual

labourers Passed by the Hon'ble Bupreme Ceurt in the case

Of Dhirendra Chamoli and Ors. Vs, State of Uttar Pradesh

& Ors. rerorted in.1986(1) SCC 637 wherein it is helq as

follows 3

“But we hope and trust that posts‘will be sanctioned -
Y thé Central Government in the different Nehru
Yuvok Kendra, so that theze bersons can be regulae
rised, ft ig not at all desirable that iny Manage
- ment and particularly the Central Government should
continue to emplgy persons on éasual basis in
organlsations which have been in existence over
12 years, The salary and allowances of Clasgw=1V _
employvees shall'be given to these bPersons employed
in Nehru Yubak Kendrag with effect from the date
when they were Tespectively empioyeclo The Governe
Ment of India will pay to the petitioners costg

of the writ'petitioners fixed at g lumpsum of
Rse 1000, 7

I
i

The Hen'ble Supreme Cours pPassed similar direction

in the cagegs of Surinder Singh & another vga, Engineerwin.

Chief, CoPoWaD, & Otheras X986 (1) 8.C,Co 639 and also in
the case of y,p, Inceme Tax Department Contingent raid
SR y staff Welfare Asgociation Vs, Union of India ¢ Others,

the Hon'ble Supreme Court directed asg fcecllows g

"We accordingly allow this writ petition and
N direct the respondent to Pay wages to the workmen
who are employed as the contingent paid stafs of

COntd.e_ v ‘
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the Income Tax Department throughout India, doing
the work of Class IV employees at the rates equie
valent to the minimum pay in the pay scale of the

- regularly employed workers in the corresponding
cadres without any increments with effect from
December, 1 19€6, such workman are also @ntltled
to corresponding Dearness allowance and addlitional
dearness allowance Payelble thereon. Whatmver other
benefit which are now being employed by the saié
workmen shali continue to he extended “to them, w*
further direct the re¢pondentg to prepare a scheme
on a Tational ba@is for absorbing as far ag poss~,
ible the contingent pald staff of the Income Tax
Department who have been continuously working for
more than one year ag ClassIV employees in the
Income Tax Department, "

In view of the aforesaid decigionsy of the Hon'ble .

Qf?upreme Court, the applicants of the Original Application

-/'NOc 17 of 1996 and more particularly the members of the
agoresmid Workerc° union are entitled to minimum of the’

pqy scale with effect from 1.1.19€6 to 30,9, 1993o It ‘
would bhe evident from. the letter issued by the Head Office
under reference No, AMD-66/3/87mVig/19/48 dated 3,10.89
whexe it was directed by the Head Office to all the

Reglonal Directors : peoially in paragraph 3 to ldentify

" the. casual workers who do the same work as that of regular

‘employce and implement the revision of wag s of casual
workers where the nature of work entrusted to the casual
workers are of regular employees, The relevant portion of

the letter dated 3:10.89 is quoted below s

"3. The Regional Directors are, therefore, requested

to identify the casual workérs who do the aame work
as that of » ulwr employcos and implement the
above orders,

Cont@ess ‘
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4. Reglonal Directora are almo raquaestod to fuxnimﬁ 
monthly returns of casual workers (@ho are paid wages
as per para 1 above to AP0 (R), Hyderabad so as to.
reach him on or before the 15th of every month,

5. The above category of casual workers are to be
engaged for work of & hours a day (including 1/2
hour'lunch break),bThey are eligible for one paid
weekly 'Off° after six days of continuous work. The
rate for such weekly *0Off* will be the same ae
above,®

3

From above it is quite clear that the wagss and

- DA were pald to the casual workers who were entrfusted

on regular nature of jJob subsequently the order 9,1,92

was lssued after verification. Be it stated that although

76 casual workerg were mentioned in the letter dated 9°1v92

for payment of DA but in fact all the casual workers who

are member of gthe Aforesaid Association were paid DA in thé

approved rate after being specified that all the casual
workers are entrusted with regular nature of job, @mmxﬁhﬁ'

and the saild revised approved rate of dearness allowance

were paid only with effect from 1,11,1991 whereas the Hon'b;

Supreme Court in number of cases held that theyv should be

paid mininum of the pay scale and dearness allowance either

from the date of employment or at least from 1.1.1986.
Therefore denial of mimimum pay scale to the'meﬁbers of the
said Union is highly discriminatroy, arbitrary and violamf
tive of Articles 14 and 16 of the Constitution, The aforew
salid Workers'! UniQn on number of occasions appréached thei
authofities vide their representation dated 22,3,93, , |
30.10, 95, 5;1.1996 but no action was initiated for paymenﬁ
of minimum pay scale and dearness éllowance to the memberg
of the aforesai Enion (Copy of the representations feferreé

above are enclosed for your ready reference). It is relee.

Cnni‘dn L)
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of the bay scale

the authorities in the instant case dig

-HJVWME @wyc/b)

e Chaiymen - |
’ o aes Co TGS o
. 0‘6/)7% (fﬁfcmﬁ_ﬁe Ene b Co mmmigyton
Mowmgar,

vant te mention here that the decisicn of the Apeix

Court is not a judgement in Personam but judgement in

'fem and after the pronsuncement of the aforésaid'
judgement of the Hon?ble Supreme Court the Governwent
of India has decided té erttendc the benefit of minimum
to the éasual labourers and dearneés
allowance serving'in different organisations, vhereas
not take any

action for payment of miniwmum wage

allowance even after repeated approach macde by the

casgual workers through their Union.

It is therefore humbly requested that the benefit

of minimum pay scale as well as

be pald with effect from 1.1.1986 to 30.9.1993 +o the -

members of the Werkers'Union considering the ficts and
3 _

and circumstances stated above,

Yoursg f?ithﬁully,

'”fvucquy

(NANDAN SHAH)
General Secretary

?ﬁmth Eastern Hoginng! Afgg%
Minerai: Worlers Union,
(Regd. No. 79)
%W@munsong, Sh’i’ilenge 70301

5 as well ag dearness.

dearness allowance may kind}

i
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ERASTARE REGIOY 4TONIC MIVERALS WORKERS uyioy
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Regd No. 79, Dated 19-5-92

nated to the R.C.C. (Centrai) AlRECC (Bombay)

J. C. (Shlllong)

Communication

i

L4 To

4'Subject

with an

Dated,

Copy to

i

1

Iy

Refotln'e--n'tovo-

7/4 ./ 3/7"7

D LR R R S IRTTTIN

The chairman

Department of Atomlc Energy Comm1551on
Mumbal

Subm1551on of represent action pﬁaying for -

payment of. minimum of the pay scale and
Dearness Aallowance, with effect from
G1.41.1986" to 30.09.1993 in “terms of the
Judgement and order dated #5.01. 1999 passed
i 0.A. No. 17 Df 1996. :

Respected Sir,

I beg to:rdraw your kind attention to. "6

garly repl/

Q#. Director, Atomic Minerale Division,
- AMD Complex, Eeg umprt Hyderabad - 1&

Shillang o C Yours faithfully
the ;4_ - :

__aMarch ‘99 L
, ,j@y/u’c’

e
‘PepreuentaLlon of 21ist January 1999 on  the guboert

indicated sbove and to request you kindly to favour uf”Q

General Secretary

V4- Regional Director, Atomic
Minerals Division, North Eastern Region,
Shillorg.

N.Shah
General Secretary

r<;~. RS LE PO S Aranie
4 “ '.'.A--

o
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Eé@@mﬁi REGION ATONIC MINBRALS WORKBRS UMDYy

fﬂha‘t@d to the R.C.C. (Ceritral), AIAECC (Bombay),

(m, A NMEXURE 4

Regd Ne. 79, Da@ed 19-5-92

J. C. (Shillong)

fﬁ%@Fﬁﬁﬂcahon

Refior.oen...

To

Sub

Rees

rep
ind
Wit

Dat
the

Cop

1.

2.

R Al
NFE (’/W Date. 4.2 }/\(‘( |

Remindér b))

The chairman v :
Department of Atomic Energy Commission
Mumbai - = g S g

Ject Submission of represent action praying for

payment of  minimum o©of the pay scale and
Dearness .allowance with effect . from
H1.61.1986 to 3I9.69. 19?& in terms of the

Judg@ment and order dated @5.81.1999 peased

in 0.A. No. 17 of 1996.
pected Sir,

1 beg to draw onP kind attention to our
resentation of 2lst January 1999 on  the 5nha@ct
icated above and to- quuest you kindly to favour: us’
h an early reply.
ec, Bhillong Yours falthfnlly

e ApPil '99 /
Sedfar
General Secretary
y to : |
. i
Regional Director, Atomic !

Mimerals Divislion, North

Eastern
Bhillong. :

! .
Regilon,

Director, Atomic Minerals Division, Ny /’ ; p

AMD Comples, Hegumpet, Hyderabad - 14 *&&KW@’(VO:?/4fﬁ?
N.Shah '

General Secretary

gl Vo o Hegang o
nr : ;‘7.
Minaratls Wovker Ui,

(1t e

s o~ i - .
Fevwan oy, Shodoage Y830
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i) -gz;_gg@@ms REGION ATOMIC ‘r@ﬁé@,@m w@m&ms UMY

i

i

L, : ' !

: Ei@gd Ne. 79 Dqged 195 -92 - ‘
Aiﬂﬁ:amd to the R.C.C. (Cﬁntra!) AEAE&.C {Bombay)

1. C. (thllong)

fc(‘amm_umcgé:eg‘; Ref A/{Aﬁ/\qz{,c// | i ->//z/~' |

LR ‘ Date.. if..”......

W/To
The Cﬁaxrmaﬂ, ‘
Department of Atomic Energy Commission,
Mumbai. PN

Sub i1~ Regularisation of services of casual labourers
having temporary status.

Respected Sir,
I beg to draw your kind attention to the

CAT's judgment and order dated #5.41.1999 on 0./ No. 17
of 1996 on the subject stated above and to reguest  you

J v ’ kindly favour us with a suitable instruction to the
. v Ceoncerned quarter for doing the neecdful in the light of
g o abtove Judgment. I am looking forward to an early action

Q}%téy/ R ‘iﬁbthi%“%ggard” ’ .
7/: /tﬁ/ " (/\ . - » | : ' ¢
1 {‘/ -’V AL s . :
ﬁ% : Yours faithfully _
L R . %w Wity r- /\/ /

Beneral: decr@bary

Copy to B
& ‘[;‘)
7, Regional Director, - , W : g
. . : Atomic Mineral Division (U TR R N
G, o : NMorth Eastern Region, ﬁ : '
Cd R Shillong. ‘ ‘,
. . i
. P N . ‘ . '
. Director Atomic Minerals !
\
- Division, AMD Complesx,
Begumpel, :
Hederabad — 16 . |
: : = ;
A General Secretary, , o

ATAEECC,
Muimnb el .
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Jare s

/ s op
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Sir,

s
i

@
;

To

v Tha Chairman,
Atomic Energy Commissi@ng _
Bembay . ‘ Co

theresf, : o

Lo _ / 4
I 2m Cdesired to forwvward herewith a resolution

Thanking yauo

Yeurs iaithfully

i

information oM nesy, acticn.
?ejflf}xgﬁ oy o“%@‘miﬁ} &-IF’&Q;:,}'@ FLOBAG Minerads 31«9"5@@@ By 35"5&3?*"7“‘{&
Tor lafometisng and necy. sction,

she Regienal Direatoz, NER, Deptt. of Atomie Eaargy,
Pagmic Minarcle Dive., snxi
mnhi@éa

%&U\

: i , GDNEARL BECRETARY

wi“’f’m

e

Sub - g Rﬂgularieation of BGIVAC@@ ef Casual} Wbrk@xa - R@mmluti@

adoptad in an emergent meeting of H@@h&layn Jeint Cmumci@
of Trade Uniens & Ass @ciatianmg Shill@nﬁor@r your kind
inx@rmahi@n and n@C@G%@ry action,

!

-,(DGK,DuLt@}
Gonargl S@cr@tary
% .
r"m’?y i‘? B s pe ,{" ,
'\,"’/_ e DArsaror, Depté, cf;’ ':‘«wﬁrrsc. Xm@x@m uyawmm dfer.

%o

Loy f@r a1 mvmmﬁﬂwn ol wavﬂo

Of Trade Ummm & Ass @magmg%if
SHILLONG - - e

-/
///(' $8599 199

S



